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IN THE CENTRAL ADMINISTRATIUE,TRIBUNAL: HYDERASAD BENCH: AT HYDERABAD,
A ne  897/88 ' ‘ RN

Qiﬁﬁﬂﬂl .g { | . DATE OF DECISION:- 2 7.19%0_ _
T.A‘NU- :

_ Betusen =
- -e o WBeBnjalab L. potitioner(s)

_ . - _ _PMz._D. Covardhanaghary, _ _ _ _ _ _ Advac ate far the

petitioner(s)

Uersus
‘Director ATI-EPI, Vidyanagar,Hyd.,
____________ ahd othara -~ — - - — - Respondant.
- e = - _Mr._E. Madan flohan Rao,_ Add1.CGSC_ Advyocate fPor the
‘ Respondent(s)

b

CORAM:
THE HON'BLE MR. B.N. JAYASIMHA, VC
THE HON'BLE WRL‘D. S5URYA RAD, MEMBER(J)
- . .
“a1: Whether Reporters of loéal‘papers may be
~ allowed to sse the Judgment 7
2. To be referrad to the Reporter or not ?

St'Uhether-their ftordships wish to sse the fair copy of the-
Judgment ? '

4, Uhather it needs to be circulated to : . R ©
- other Benchas of the Tribunals ? o - -

5. Remarks of Vics Chairman on o lumns

1, 2, 4 (To be submitted to Hon'ble
Vice Chairman where he is not on the
Bench) ' : ‘
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERAGAD
BENCH AT : HYDERABAD

n.A. No.879/89 Date of Order: 9.7.1990

BETWEEN

B. Anjaiah,

Pson zRetrenchad),

0/o0 Director,

Advanced Training Institute

for Electronics &Process

Instrumention,Ramanthapur, i

Hyderabad, .o Applicant

Versus

1. Director, Advance Training
Institute for Electronics &
Process Instrumentation,
Vidyanagar, Hyderabad,

2, Director, Advenced Training
Institute for £ & P.I.,
Ramanthapur, Hyderabad.

3. Chairman,/Regional Director,
ATI-EPI Campus, Ramanthapur,
Hyderabad - 13, .

4. Director General, Directorate
Genaral of Employment & Training,
Shram Shakthi Bhavan, Rafimarg,

New Dalhi.

5. S. Pochamma, W/o Sathaiah,

ATI, Vidyanagar, Hyderabad .o Respandents
APPEARANCE

FOR THE APPLICANT : Mr. D. Govardhanachary, Advocate
FOR THE RESPDNDENTS : Mr. E. Madanmohan Rao, Addi.

Standing Counsel for the Respondent

CORAM
THE HON'BLE SHRI B,N. JAYASIMHA, VICE CHAIRMAN
THE HON'BLE SHRI D. SURYA RAO, MEME R (3JUDICIAL)

(Judgement of the Bench deliversed by Shri D, Surya Rao,)
Hon'ble Member (Judicial)
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The applicant herein states that he was appointed
as Ward Boy in the Respondents organisation as against
reserved quota of Scheduled Tribe w,e.f. 3.1.'86 and
he continued till 31.70.87, when his services were
terminated, conseguent to his post becoming surplus.

He was thereafter taken back as Peon from 4.,11.87 after
a gap of 3 days and continued., Subsegquently by the
impugned order dt.31,7,89, his services wers terminated
retrospectivelyw.s,f.28:7,89, The applicant states that
a seniority list of Class IV employees (Gr.'D) was draun

in which the applicant was shown at 5.No.66 whereas the

respondent No.5 is shown at S$.No.69., The applicant is

Woafoe ¥

e ior to respondent No.5 in the seniority list of class

IV, He was appointed against the reserved category of

wel- oun
5.T wuherseas the respondent No.5 was appointed 3332£/the

open category vacancy, While terminating the sarvices
of the applicant by the impugned order the respondents

did not choose to terminate the services of Regpondent

[V *
Nu.Slgccording to the applicant she was working as Safaiwala,
'e’—
Subsequently when the servicaes of Respondent No.5 are wa

terminated, she moved the Tribumal and in U;ﬂ.Nu.623/89
Uvhea "{ .
she was allowed to continue by theL;nterim orders. Taking
| Ve -

aduantage<b€ these orders respondent No.5 was giuanlfegular

scale attached to that postjfdf Safaiwal on ad hoc asis.

The applicant contends consequently aftsr the termination
of the applicant one Nagaratnamma and respondent No.S5, and

also one 5ri G.Krishna one post of Daftary fell vacant

)

which was filled in by way of promotion from the post of peon.
U ACaMO 1\:1\.«\~ Y-
thansequentLy-peon gest was filled in whieh—£ellveesnt by
o _
way of transfer afLﬁaFaiuala. The applicant states
that he being senior should have been considersd for

appointment in the Safajwala vacancy. The respondents

B

(Contd,...)




houwaver, chos%ﬁ to accommodate the respondent No.5

which is against the rules, The applicant contends

that the three officeby viz., (1) The Director,ATI,EPI,

Uidyanagar,Hydefabad, (2)The Director, ATI, EPI,Ramanthapur,

Hyderabad and (3)Chairman/Retional Director, ATI-EPI, Ram~

anthapur, Hyderabad are FormeéMzzér;ingle unit for the

purpose of appaintment of Class 1V(D) posts. A common

seniority is maintained for a1l ths three units as a

51nglu unit and it is incumbbant on thes respondents to
R“’a.», WVW\_J‘EW oy

?lll up the vagancies 1nl§ccurdance with thesalganlorlty

lists. For these reasons the applicant has filed this

apﬁlicaticn sgeking relief to call for the records relating

to office order No,A/32022/2/87-Est./283 dt.31.7.89 and

to gquash the same.

2. On behalf of the respondents a counter has been
filed admitting that the applicant had been appointed as
Peon u.e,f, 4,11.87 and reappointed on ad hoc basis from
1.5.89. It is stated that this appointment was on ad hoc
basis and the services uere terminated as no post of peon
~was .existing in the Institute beyond 28.7.1989, It is
[l =

contended that all those uhokfendered as surplus hava been
sarved one month's notice as required as per CCS (Temporary
Service) Sub-rule?! of rule-5 and therefore they ceases to
held any seniority in the Hyderabad Unit, So Par as the

, e anpWrata
resarvatlun is concerned while terminating the serV1cesL
the full represaentation has bsen kept alive so far as the
reserved quota of SC & St are concerned, It is contended
that Smt, Pochamma has beesn working rlght Prom 1984 as

W pplont o

Casuyal Labour )aa& UheraéSe Shri AnjaiahL who was directly

recruited in 1986, has no claim of seniority ovar Smt.

Pochamma, The continuvance of Smt. Pochamma as Safaiwala

o




was pursuank® to orders of the Tribunal in O0.A. No0.623/89

filed by her, It is further contended that Smt.Pochamma

[

being senior casual labour uorking from 1984 has been
validly continued on ad hoc basis since there is no regular
vacancy available for any appointment in the Gr,'D' cadre.
Far these reasons it is stated that t he applicant has not

made out any case and ths application is liablse to be

dismissed.

3. lle have Heard Shri D. Govardhanachari, learnsd
counsel for the applicant and Shri E. Madan Mohan Rao,

Addl, Standing Counsel for the respondents .
contention of Sri Govardhanachary
was recruited against S.T quota to a Gr.'D" post,

vas rendered surplus due to the abolition and his services

to

wers terminated due/the past becoming surplus.

The main

is that the applicant

The conten-

tion is that the applicant being an S.T., should be appointed -

in a Gr,'D" post whether it is a Safaiwala or Peon.
question of considering the seniority vis-a-vis the casual
labour would not arise since he was not appointed as
casual labour but direct to a Gr.'D' post.
is not seeking ahy claim to a casual labour post,
further contended trt tha semiority list referred to by the
applicant is not material since that relates to Gr.'D’
posts and not the seniority in the casual labour post,

Fur appointment to a post to be filled by casual labour,

the respondent No.5 would have preferenca.

consideration of the facts menticned above the respondents
are directed to fill the post of Class IV (Group ‘D')

in accordance with thes raeservation

(Contdeo...)

The applicant

policy and the seniority

o

3
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To
1.

2.
3,
4.

S.
6.

a
of Group ‘D' employees and in regard tDLFasual Labour

vacancy to fill it in accordance with the seniority
of casual labour, With the above directions this

is . i
application/dispassd off, No order as to costs.

. r- . ) '
(B.N, JAYASIMHA) (D. SURYA RAO)
VICE CHAIRMAN MEMEER (JUDICIAL)

Dictatsd in the open Court
. Dt. Sth JUly, 1990 I

"'_.?:T- o
PUTY REGI STRAE? JUDL}

v i
Mvs ﬁ%/@a
/32
The Director, Advance Training Institute for Electronics
and process Instrumentation, vidyanagar, Hyderabad.
The Director, Advanced Training Institute for E & P.I,.
Ramanthapur, Hyderabad.
The Chairman/Regional Director, ATI-EPI Campus,
Ramanthapur, Hyderabad - 13.

The Director General, Directorate General of Employment &
Training, Shram shakthi Bhavan, Rafimarg, New Delhi.

One copy to..Mc,B.lingarao; ‘Advocate for—R.5,1-1-258/10/C,

————

One copy to Mr.D.Goverdhanachary, Advocate Chikkadapally, Hyd.

1-1-80/20, RTC *X*' Roads Hyderabad.

7 .One copy to Mr.E.,Madanmohan Rao, Addl.CGsC, CAT.Hyd-Bench.

8.

One spare copye.

T
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IN THE CENTRAL ADMINISTRATIVE TRISUNAL

HYDERABAD BENCH AT "HYDERABAD
. Y g

NN
THE HON'BLE MR.B.N.JAYASIMHA :\.C.
. | AND (7 |
. THE HON'GLE MR.D.SURYA RAD:MEMBER(JUDL.
;SARASINAHAMURTHY:M(J):

AND :
R.R.BALASUBRAMANIAN:M(A)

THE HON'BLE MR

"THE HON'BLE

owte  qh g0
gﬂasﬁ—f—ﬂuusmENT

I AL/RUAL in

T.ANo, ‘ W.P+No,
D;AiNo. ¢51ﬁ1$<%F§.

Admitted ang/ Interim directions Issued.

'Diqused of with direction.Qﬂ—f

M.A.ordefed/Rejectad.
No %j er as to codts.
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The applicant herein states that he was appointéd
as Ward Boy in the Respondents organisation as agsinst
reserved quota of Scheduled Tribe w.s.f. 3.1.'86 and
he continued till 31.10,87, when his services uere
terminated, conssquent tn.his post becoming surplus,
He was thereafter taken back as Pson from 4.11.87 after
@ gap of 3 days and cdntinﬁad. SubSQQUanfly by the
impugnad order dt.31,7.89, his servicés vere termimated
rqtrospactiVBlﬁu.e.f.28:7,89. The applicaﬁt states that
a seniority list of Class IV employeass (Gr.'D) was drawn

in which the applicant was shown at S.No.66 whereas the

respundant Ne.S is shouwn at S. No, 69. The applicant 1is

W fee

58 ior to respondent No.S in tha senlority list of class

IV. He was appointed aga;nst the reserved category of
5.T whereas the respondent No,5 was appointed ﬁﬁﬁﬁftéﬁé
open category vacancy. While terminating the services
of the applicant by the impugned order the respondents

did not choose to terminate the services of Respondent

(S * e
Nu.SIgccordlng to the applicant she was working as Safaluala
B,.-—

Subsequently when the services of Respondent No.5 are wat

terminated, she moved the Tribunal and in 0,A.No0.623/89
\hfho.f-(
she was allowed to continuse by theLjnterxm orders. Taking
Ve -

advantagatb? these ordars_respundant No.5 was glVenlfegular

scale attached to that post. of Safaiwal on ad hoc basis.

The applicant contends consequently after the termination
of the applicant one Nagaratnamma and reapbhdent No.5, and

also one Sri G.Krishna one post of Daftary fell vacant

)

which was filled in by way of bromntion from the post of peon.
L UV RSN un IR P f
l_Consequently—peon pest was filled in whieh—$fell-—vecant by

uay of transfer nftfafaiuala. The applicant states

that he being senior should have been considersd for

sppointment in the Safaiwala vacancy. The respondents .
P

(Contdes..)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD
- BENCH AT : HYDERABARD

0.A. No.879/89 Dete of Order: 9,7.1990

BETWEEN

B. Anjaiah,

Peon gﬂetrenchad),

0/o Director, ;
Advanced Training Institutej
for Electronics &Process 3
Instrumention,Ramanthapur,

Hyderabad, Applicant
‘Versus

1. Director, Advance Training

Institute for Electronics &

Process Instrumentetion,

Vidyanagar, Hyderabad.

2. Director, Advanced Training

Institute for £ & P,1.,

Ramanthapur, Hyderabad,

3. Chairman,/Regional Director,

ATI-EPI Campus, Ramanthapur,

Hyderabad - 13,

4, Director Genseral, Directorate

Gensral of Employment & Training,

Shram Shakthi Bhavan, Rafimarg,

New Delhi.

5. S. Pochamma, W/o Sathaiah,

ATI, Vidyanagar, Hyderabad . Respandent s

APPE ARANCE

FOR THE APPLICANT : Mr. D. Goverdhanachary, Advocate

FOR THE REZSPONDENTS : Mr. E. Madanmohan Rao, Addl.

Standing Counsel for the Responden
CORANM

THE HON'BLE SHRI B.N. JAYASIMHA, VICE CHAIRMAN

THE HON'BLE SHRI D. SURYA RAD, MEMEER (JupIcIAL)

(Judgement of ths Bench delivered by Shri D. Surya Raog, )
Hon'ble Member (Judicial)
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To

a
of Group 'D' employees and in regard toLFasual Labour

vacancy to £ill it in accordance with the seniority
of casual labour. With the above directions this

is .
application/digpossd off, No order as to costs,

- - -

- - L

e mmmnm . smaa’ e . . - .
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1, The Director, Advance Training Institute for Electronics
and process Instrumentation, vidyanagar, Hyderabad.

2. The Director, Advanced Training Institute for E & P.I,

Ramanthapur, Hyderabad.
3. The Chairman/Regional Director, ATI-EPI Campus,
Ramanthapur, Hyderabad - 13,

4. The Director General, Directorate General of Employment &
Training, shram shakthi Bhavan, Rafimarg, New Delhi.

5. One copy to Mr,D,Lingarao, Advocate for R.5,1-1-258/10/C,

6. One copy to Mr.D.Goverdhanachary, Advocate Chikkadapally, Hyd.

1=-y=-80/20, RTC *X* Roads Hyderabad.

copy to Mr.E.Madanmohan Rao, Addl.CusC, CAT.Hyd~-Bench,
One spare copy.
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however, chos%ﬂ to accommodate the respondent No.5
which is against the ruies. The applicant contends
that the three officeps viz., (1) The Director,ATI,EPI,
Uidyanagar,Hydefabad, (Z)The Director, ATI, EPI,Ramanthapur,
Hyderabad and (S)Chairman/Ratio?al Director, ATI-EPI, Ram-
anthapur, -Hyderabad are formeéuz;;b;ingle unit for the
purpose of appointment of Class IV(D) posts. A common
senidrity is maintained for all ths three units as a
single unit and it is incumbbant on the respondents to

. B RV WAV L Lorhawy §—
fill up the vacancies in|accordance with these |saniority

lists. For these reasons the applicant has filed this

application seeking relief to call for ihe racords relating

to office order No.A/32022/2/87-Est./283 dt,31,7,89 and

to quash the same.

2, On behalf of the respondents a counter has besn
filed admitting that fhe applicaht had been appointed as
Peon u.e.f. 4:11.87 and reappointed on ad hoc basis from

1.5.89, It is stated that this appointment was on ad hoc

‘basis and the services were terminated as no post of pean

was existing in the Institute beyond 28.7.1989. It is
okt g )
contended that 211 those uhapfendered as surplus have been

served one month's notice as reguired as per CCS (Temporary

Service) Sub-rulel of rule-5 end therefore they ceases to

held any seniority in the Hyderabad Unit. So far as the
i LanpWpana

reservation is concerned while terminating the servicasL

“tRe full representation has been kept alive so far as the

resarved guota of SC & St are concerned. It is contended
that Smt. Pochamma has been working right from 1984 as
- W Applitond- i~
Casyal Labour )ané vhereds: Shri Anjaiahl.uho was directly
recruited in 1986, has no claim of seniority ovar Smt,

Pochamma, The continuance of Smt. Pochamma as Safaiuala

@_/



